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BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI
IN
ORIGINAL APPLICATION NO. 1107 OF 2024

IN THE MATTER OF:

Manoj Tyagi & Ors .Applicant(s)

Versus
State of Uttar Pradesh ...Respondent(s)

ADDITIONAL AFFIDAVIT OF DISTRICT MAGISTRATE
PILIBHIT IN
COMPLIANCE OF ORDER DATED 16.12.2024 PASSED BY THIS
HON'BLE TRIBUNAL

The Respondent Herein states as under

MOST RESPECTFULLY SHOWETH:

I, Sanjay Kumar Singh aged about 56 years, S/o Dr. Ram lal
Singh presently posted as District Magistrate District Pilibhit, Uttar

Pradesh, the deponent, do hereby solemnly state and affirm as

under: -

That I am above mentioned authorized officer of the answering
Respondent and is duly competent to file the present affidavit.
That the Deponent is well conversant with the facts and the
circumstance of the instant case and is competent to swear this
affidavit.

1. That the Deponent has read and understood the contents of
the present affidavit. The averments made in the Original
Application which are not specifically admitted hereunder
must be considered to have been denied by the Deponent

q
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2. That the deponent is posted as District Magistrate Pilibhit
since 1% February 2024.

3. That this Hon’ble Tribunal vide order dated 16.12.2024 was
pleased to pass the following directions:

8" euisauani In these facts and circumstances, the Joint
Committee is directed to make further verification of
facts and submit its report with regard to aspects
highlighted above along with copies of the relevant
Revenue Record as well as other relevant
documents........... ”“A copy of order dated 16.12.2024

passed by this Hon’ble Tribunal is annexed herewith and
marked as Annexure R-1

4. That the present additional affidavit is being filed in

respectful compliance of the order dated 16.12.2024 passed
by this Hon’ble Tribunal.

5. That in compliance of order dated 16.12.2024 passed by this
Hon’ble Tribunal, the joint committee which was constituted
by the office order dated 28.11.2024 issued by the deponent
again inspected both the gatas no 148 (1.007 ha) and Gata
no 1282/1 (0.975 ha) on 07.01.2025 and re verified the
available revenue records.

6. That during the inspection, the committee was informed by
the officials of the Revenue Department that Gram Desh
Nagar Andar Chungi situated at Gata No.1282/1
admeasuring area of 0.975 hectare | is recorded as
submerged land under category 6(1) and is pond. Earlier
entries were done under category 3 and it came to be

recorded in the name of few lease holders Which was valid
only for five years. ‘
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7. That the entries which were done in the nameé of lease

holders was cancelled by the order dated 14.02.2024 passed
by the Sub Divisional Magistrate Pilibhit and the aforesaid
gata no. was again restored and recorded as pond in the
revenue records as it was earlier under category 6(1) of the
UP land records manual. A copy of order dated 14.02.2024
passed by the Sub Divisional Magistrate Pilibhit is annexed

herewith and marked as Annexure R-2.

8. That being aggrieved by the cancellation order dated
14.02.2024 passed by the Sub Divisional Pilibhit, the lease
holders preferred an appeal no.C202412000000345 titled as
Sanjeev Kumar and Ors v/s State before the Additional
Commissioner Administration Bareilly, wherein the order
dated 14.02.2024 passed by the Sub Divisional Magistrate
was upheld vide order dated 29.02.2024 . A copy of order
dated 29.02.2024 passed by the Additional Commissioner
Administration Bareilly is annexed herewith and marked as
Annexure R-3.

9.That the Revenue Officials further informed the joint
committee that the gata no. 1282/1 has been recorded as
pond in the revenue records on which one illegal hut was
made by lease holder Sanjeev Kumar and others which was
removed on 14.10.2024. During the inspection which was
conducted on 07.01.2025, no illegal hut was found.

10. That it is further submitted that as per the information
submitted by the revenue officials it was revealed that the
said gata no.(1282/1) was never given on lease for fish

farming.
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11. That the additional inspection report dated 07.01.2025

submitted by the joint committee to the deponent is annexed

herewith and marked as Annexure R-4.

12. That the copy of relevant revenue record pertaining to
gata no.(1282/1) s annexed herewith and marked as

Annexure R-5.

13. That in the interest of justice the additional affidavit may
be taken on record by this Hon'ble Tribunal.

Verification

I, the deponent above named do hereby verify and state that the
contents of the foregoing paragraphs of the above application are
true to the best of my knowledge and belief, no part of it is false
and nothing material has been concealed there from. On this
day of 13™ Janaury , 2025. p

‘.—-"'"'"

DEPONENT
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
IN
ORIGINAL APPLICATION NO. 1107 OF 2024

IN THE MATTER OF:
Manoj Tyagi & Ors ...Applicant(s)
Versus
State of Uttar Pradesh ....Respondent(s)
AFFIDAVIT

I, Sanjay Kumar Singh S/o Ram lal Singh aged about 56 years
presently posted as District Magistrate Pilibhit, Uttar Pradesh,
do hereby solemnly affirm and declare as under-

A uﬂlmga - That T am fully acquainted with the facts and circumstances
a
’ﬁ Sk \»&gnd records of the case and thus competent to swear the
HIETA

!
~—— ‘: resent affidavit.

3/7?3"1 ;

“wd,ﬁﬁ;,z‘ That the contents of the accompanying reply have been

prepared under my instructions and have been understood

\%\\ el by me and I declare the same to be true and correct to my |
knowledge of facts and law.

3. The contents as stated above are true and correct to my
knowledge and belief. Q

Verification
It is verified at Pilibhit on 13" Janaury 2025 that the
contents of the present application are true and correct and
nothing has been concealed there from. ﬂ)/_

DEPONENT
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27 ANNEXURE R-1
i

Item No. 12 Court No. 2

BEFORE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELH]I

Original Application No. 1107/2024

Manoj Tyagi and Ors Applicants

Versus

State of Uttar Pradesh & Others. Respondents

Date of hearing: 16.12.2024

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicants: Applicant in person.

Respondents: Mr. Ankit Verma, Advocate for State of U.P,

Ms. Sthavi Asthana, Advocate for UPPCB (through vCQ).

ORDER

1. In compliance of order dated 14.11.2024, report of Joint Committee

has been filed by the District Magistrate, Pilibhit vide affidavit dated
10.12.2024.

2. We have gone through the report of the Joint Committee with respect

to Issue No.1 regarding illegal cutting of trees. The Joint Committee has

-—-'_"l-‘
Oni i . . . o
’«,,‘- -y 2’13 mitted that the trees were cut in accordance with permission granted.
) ~ i
4 )
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3. With respect to Issues No.2 and 3, the Joint Committee has
mentioned that both Gata no. 148 (1.007 ha) and Gata no 1282/1 (0.975

ha) exist on spot as ‘pond’ and there is no encroachment over the same.

4. The Joint Committee relied on the verification made by
representative of the Revenue Department on the spot but name of the

representative has not been mentioned. The copy of the relevant Revenue

record has also not been produced.

5. In its report, the Joint Committee has mentioned about cancellation

of Entries in favour of Khatedar by the Court of SDM, Sadar, Pilibhit vide
order dated 14.02.2024 but it has not been mentioned whether any

appeal/revision has been filed against the said order or not.

6. In its report, the Joint Committee has mentioned that Gata No.

1282/1 (0.975 ha) exists as ‘pond’ but at the same time, Joint Committee
has mentioned that one hut of the lessee existed on above said Gata which

was removed on 14.10.2024. No details regarding lease and removal of hut

have been given.

7. The complainant had alleged that above said pond had been given
on lease for fish farming but the Joint Committee has not responded as to

whether said pond has been given on lease for fish farming.

8. In these facts and circumstances, the Joint Committee is directed to
make further verification of facts and submit its report with regard to

aspects highlighted above along with copies of the relevant Revenue Record

as well as other relevant documents.
A

5
9, “i Additional report of the Joint Committee be filed at least one week

PR, g gt gum s 9w <ve | w‘

o ----bqafo'e next date of hearing.
&a/';}j
p ‘ = _t"(m.'
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™~
10. List on 22.01.2025 for further hearing.
11. A copy of this order be forwarded to the District Magistrate, Pilibhit
and the Member Secretary, UPPCB by email for requisite compliance.
Arun Kumar Tyagi, JM
Dr. Afroz Ahmad, EM
December 16, 2024
Original Application No. 1107/2024
AB
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Neutral Citation No. - 2024;:AHC:34397-DB
Court No. - 39

Case :- WRIT - C No. - 485 of 2024

Petitioner :- Nasrin B

Respondent :- State Of Up And 5 Other
Counsel for Petitioner :- Suneel Kumar
Counsel for Respondent :- C.S.C.

Hon'ble Saumitra Dayal Singh,J.
Hon'ble Surendra Singh-1,J.

1. Upon written instructions received from respondent nos. 2 and
3, Shri Mukul Tripathi, learned Standing Counsel states that no
impediment has been created by the State-respondents to restrain
the petitioner from felling 42 old (grafted) mango trees.

2. In view of such statement made, the writ petition is disposed of
in terms thereof.

Order Date ;- 27.2.2024
SA

(Surendra Singh-I, J.) (S.D. Singh, J.)
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